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IN THE CENTRAL ADMINISTRATIVE TRIB?NAL : HYDERADBAD BENCH

AT HYDERASAD

0A, 301/91 date of decision : 20-7-93

Bebidsen

Ke Rajaiqh : Applicant

and

The Supdtg. Engineer

Hyderabad Central Electrical

. Circle

Central Public Works Deptt.

Nirman Bhavan

Sultan Bazar

Hyderabad : Respondent

Counsel for the applicant : A, Srinivasa HRao,
Advocate

Counsel for the respondent : N.V, Raghava Reddy,

Addl, SC for Central Govt.
CORAM ¢
HON, MR, JUSTICE V. NEELADRI RAQG, VICE CHAIRMAN

HON, MR. P.T. THIRUVENGADAM, MEMBER (ADMINISTRATION)

Judgement

(As per Hon, Justice V. Neelgdri Rao, Vice-Chairman)

Heard Sri- Sri A.Srimivasa Rao, learﬁed counsel for the
applicang}and Sri N.U.‘Raghauagﬁﬁddy, lgarned counsel far
the respondents | 7 e
2. It is shted #urthwr that two posts of Motor Lorry Drivers
in the organisdtion of the respondents are vacant. Tm@=@£=*ﬁ§h-
motor lorry drivers are required to drive jeep and trekker.

The above posts are in work charge establishment, The

applicant was appointed as Lift operator in the regular

establishment.
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4. But the service of the applicant are utilised as CLQi\ﬁ¢J4

Ii$ft=—apepesor, Then Central Public Yorks Department,

Mazfloor Uditn represented by its Branch Secretary, by Sri

B. Premdas, Hyderabad, and Sri M, Sriramulu, of the said
work charge asstglishment fibed DA.BO5/87 questioning the
action of R-3 in the said DA, £, Electrical, CRYD,
Hyderabad, Jggwengaging.the applicant herein A SATEeS /87
as Driwer., The said DA was dismissed by order dated
26-7-1990 by observing that the applicant herein was not
appointed as motor lorry driver,

4, - The paost of motor leorry driver in werk charge establish-
ment had to be filled up by direct recruitment/appointment.
Fifty per cent aof those pmts have to be filled by direct
recruitment while the remaining 50% of the posts have to

be filled by promotion from the categories of. Assistant
Mechanic, Assistant Fitter, and Assistant Operatar in the
work charge establishment. As the applicant is not working.
in the Work charge establishment, he is npt eligible for
promotion to the pm t of motor lorry driver, on the basis

C s Nl
of existinog rules. Similarly, he is not eligibleﬂfor

_ 4;;yv~1¥ﬂ>tf
direct recruitment'ﬁaiﬁthat post on the basis of the exist-
ing rules for the in-service-candidates are not eligible
for direct recruitment., OF course it is open to the con-
cerned authority te amend the rules or to reiéx if there is
@ provision to that e??ectﬁmif it is in public interestd
or in the interests of the organisation.
5. As the applicant is not appointed as motor lorry
driver, he is not entitled tg the first relief wherein he

prayed that he may be permitted to continmue as Driver,

Ofcourse, the guestion as to whether he can be appointed as
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mator lorry driver in this arganisatian depends upon the
amendment or relaxation as referred to above.
6. When the services of the applicant were utilized as motor
lorry diiver for driving jeep in the drganizatimn of the
respondents, there is force in the contengian that the
applicant should be paid the difference in the pay and allow-
ances between the scale&laf the li#?t operator and the motor
lorry deiver for the days on uhich his services were utilised
Por driving the jeep. To that extent the applicant is
entitled towards k#s second relief claimed in ghis GA and ig
ordered accardlngly. No costs.
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7. Time for agpaxn%ment is three months From the date DF

receipt of this grder.

Poadogt et N
(P.T. Thiruvengadam) (V. Neeladri Rao)
Member (Admn) Vice-Chairman

Dated : July 20, 93 : , E; .

Dictated in the 0Open Court : -
Deputy Registrar(
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To , ...
1, The Superintendiéng Engineer ' '
Hyderabad Centril Electrical Circle,
Central Public Works Dept.,
Nirman Bhavan, Sultan Bazar,Hyderabad.

2, Onecopy t© Mr,A.Srinivasa Rao, Advocate,12-11-163
Brahman Basti, Seethaphalmandi, Secunderabad.

3. One copy to Mr, N.v.Raghava Reddy, Addl.CGsC.CAT, Hyd.

4, One copy to Library, CAT.Hyd,

5. One °spare copy.
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THE HON'BLE ME.A.E.GORTHY : MEMBER(A)

e e tgd/Orcl‘éred

TYPED BY J COMPARED BY
CHECKED BY APPR(;vﬁ:D_ BY <

IN THE CENIRAL ADMINISTRATIVE TKIBUNAL
HYDERABAD BENCH AT HYDERABAD -+

o

THE HON'3LE M:,JUSTICE V,NBELADRI RAO
VICE CHATRMAN o

ah

AND

THE HON'BLE MReT; CHANDFASEKHAR REDDY
" MEMBER(JULL)

AND /

THE HON'ELE MR.P.T.RTRUVENGADAM:sM(A)

Dateds 20- "\ -1293

C BDERAFUDGMENT 3
.
M.A/R.A/b.A.'i\'i‘:.
in |
0,A.No,’ qO\\q‘
. T.AWNo, : (w.p, ; )

Admifited and Interim directionsg
issuel,

Allowgd

Disposed of with directions

Distigsed _
Dismigsed as withdrawn

Dismifssed for default.

No crder -as to costs.





